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GOVERNMENT OF INDIA
MINIS TR Y OF FINANCHE
DEPARTMENT or REVEI‘_HJE
CENTRAL BOARD OF DIRECT TAXES

New Delhi, the A S Augusi, 1999,

NOTIFICATION
e MICA TION

S.No. It is notified fior Leneral information 1hat enterprise, listed at para (3)
below has been aproved by the Cenral Government for the purpose of section
10(23G) of the Incomge tay Act, 1961, read with rule 28 of the Incomg tay Rulcs,
1962, for the assessment years 1999-2000, 2000-2001 and 2001-2002,

2. The approvaj jg subject fo the coidition that —

©H  the “nlerprise will conform 1 aad comply with the provisions of seolion

10(23(3) of the Income tay Act, 1961, read with rule 2k of the Income tax
Rugﬁﬁ, 1962, .
(i) the Centraj Government shajj withvdraw thig approval if the enterprise:-

() ceases (g LAy on infrasturcyre faciiily; or

(b} fails to maintain books of account and got quch accounts audijted by
an accountant as required by sub-ruje (7} of rule 2L of the Income tax
Rules, 1962; oy

(c) fails 1o furmnigh e audit TEPOIT a3 required by sub-rule (7) of rule
25 of the Income tax Ruics, 1962, : '

3. Ihe enterprise approved is:

Mis IRB Infrastructure Lid, 501, Dattasharam Hipdy Colony, "Lane No.i,
Dadar, Mumbai-400 014, for the project of tonstruction of Major Bridge
across Patalganj und Raitway over bridge near village Kharpada on Panve]-
Mhad-Panji Road on NH-17, Raigadh 1)jest. Maharashtra on B¢y basis
contract eniered into with Govt, of
Novcmbcr, 1997,

Nofification No, { lay S (F.No.2{?5/45.!’98.’11“1&.10

The Manager,
Govt. of India Press,
Mayapuri. New Trart.:



Copy to:

The appiicani.

All CCsI'T and Dasl'l’

C&AG of India

Joint Secretary & Legal Advisor, Ministrv of Law, New Delhi.
Addl Secretary {Admn.), Deptt. of Revenue, New Delhi.

6. DIT(RSF&FR) (Buletin Section), New Delhi

B N e

(Kamiesh C. Vasshiney)
Under Sceretary to the Gat, of India
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